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BEFORE THE NATIONAL GREEN TRIBUNAL, NEW

DELHI

INDEX
IN
RESPONSE AFFIDAVIT ON BEHALF OF

UTTARAKHAND POLLUTION CONTROL BOARD

Respondent No. 6
IN
Original Application No. 1292/2024

Ganesh Singh Panchal
Petitioner
Versus
State of Uttarakhand
Respondents
S1. No. | Particulars Pg. No.
1. Index |
2. Response Affidavit 2-4
3. Annexure No. 1 (Report of Regional 5-18
Officer dated 02.01.2025)
4, Annexure No. 2 (Letter to UI'VNL dated 19
03.01.2025)
Dated:  January, 2025 \M’

MUKESH VERMA
Advocate for UKPCB
Chamber No. 50, Old Block,
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BEFORE THE NATIONAL GREEN TRI BUNAL, NEW
DELHI

RESPONSE AFFIDAVIT ON BEHALF OF
UTTARAKHAND POLLUTION CONTROL BOARD

AW Respondent No. 6
IN

Original Application No. 1292/2024

Petitioner
Versus

State of Uttarakhand
Respondents

_ ' Alifidavit of Shri Parag Madhukar Dhakate, aged about 47 years, S/o Shri
Q" ‘S B. Dhakate presently posted as Member Secretary, Uttarakhand
f_:- L Je—

Pollution Control Board, Paryavaran Bhawan, 1T Park, Dehradun.

Deponent

I, the above-named deponent does hereby solemnly affirm and state

on oath as under: -

|. That the deponent is presently posted as the Member Secretary,
Uttarakhand Pollution Control Board Uttarakhand and is competent

to sign and swear the instant affidavit,
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2. That the above noted O.A. was listed for hearing on 25.11.2028,

wherein the Hon’ble National Green Tribunal was pleased to issue

the following directions:

“6. Office shall issue notices to the above respondents who shall file
their reply with regard to the compliance of Tribunal s order dated
09.08.2017 passed in O.A. No.498/2015 Pushp Saini Vs. Ministry of
Environment, Forest & Climate Change & Ors. Within one month

from the date of receipt of notice.

3. That in compliance of the above directions, it is humbly submitted
that an inspection of site was conducted on 16.12.2024. That it is
pertinent to mention here, report pointed out that the Parvatiya
Power Pvt. Ltd. (mini hydel power less than 25 MW) comes under
the white category as per the Categorization of Industries, 2016

issued by the Central Pollution Control Board where above category

industries are not required to obtain consent to operate from the
State Pollution Board. In this connection, copy of report dated
2.01.2025 along with its annexures is being marked and filed as

Annexure No. 1 to this affidavit.

4. That the report also mentioned

R JRGAER TaH iRy W () b
afipe ¥ Gay T e fymT & 3menn v fepat ST Jtad

5 In this connection our office has sought details from Uttarakhand

Jal Vidhut Nigam Ltd. Vide letter no. 1481 dated 03.01.2025, whose

//qzmm > :
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response is still awaited. Copy of above letter is being marked and

filed as Annexure No. 2 to this affidavit.

. That the deponent is a responsible Government servant having the
highest regards for the Hon’ble Tribunal and orders passed by them.
The deponent has always made his sincerest efforts to carry out the

orders passed by this Hon’ble Tribunal in its letter and spirit and

shall continue to do so in the future.

e

Deponent

Verification: -

Verified at Dehradun on the 7/;5 day of January, 2025, that the
contents of the accompanying compliance affidavit are true and correct to
the best of my knowledge and belief based on the official record and

nothing is false, and no material has been concealed therein,

P i

Deponent

W\~ FILED BY

\\
\

g)uq ) 3 MUKESH VERMA
//gf/z > &Agphda}?lé;*‘”:f ¥ Oﬁ"b DQ earkdvocate for UKPCRB
who 15 dentified by - Chamber No. 50,

at Dehradun ONeeeasesessnes /7/ e Old Block.

(Rajender Smg( Supreme Court of India,

Advocate & Notary. De rad..sn

New Delhi
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Item No.02 Court No. 2

BEFORE NATIONAL GREEN TRIBUNAL
PRINCIPAL BENCH, NEW DELHI

Original Application No. 1292/2024

Ganesh Singh Panchal Applicant(s)

Versus

State of Uttarakhand Respondent(s)

Date of hearing: 25.11.2024

CORAM: HON’BLE MR. JUSTICE SUDHIR AGARWAL, JUDICIAL MEMBER
HON’BLE DR. AFROZ AHMAD, EXPERT MEMBER

Applicants:  None

ORDER

1. A letter petition dated 08.03.2024 has been received from Ganesh
Singh Panchal, Jeet Nagar, Mandalsera, Post and District Bageshwar,
State of Uttarakhand complaining about discharge of water in river
violating the minimum requirement as per directions of this Tribunal and
thereby disturbing the continuous e-flow of river only in the grid of

generation of electricity, that is for commercial purposes, and thereby

disturbing ecological balance of river.

2. It is said that in O.A. No0.498/2015 (M.A. No. 628/2016) this
Tribunal vide order dated 09.08.2017 directed that all rivers in the country

shall maintain minimum 15% to 26% of average lean season flow of river.

—



observed by Parvatiya Power Ltd., Munar which is a Hydro Electric Power

Project functioning at Loharkhet, District Bageshwar.

3. This letter petition has been registered as Original Application under

Sections 14 and 15 of National Green Tribunal Act, 2010 (hereinafter
referred to as ‘NGT Act, 2010 for exercise of suo-moto jurisdiction in view

of law laid down by Supreme Court in Municipal Corporation of Greater

Mumbai Versus Ankita Sinha and Others, (2022) 13 SCC 401.

4. However, we find that complaint is basically with regard to non-

compliance of order dated 09.08.2017 passed by Tribunal in 0.A.
N0.498/2015 and therefore, basically seeks execution of said order. We
accordingly, convert this Original Application in an Execution Application

in O.A N0.498/2015 and Registry shall re-register this matter as Execution

Application as directed above.

S. Notices shall be issued to the following;:
I. State of Uttarakhand through Secretary, Environment Forest and

Climate Change, 85 Rajpur Road, Dehradun, Uttarakhand

II. State of Uttarakhand through Secretary, Energy, Secretariat-4,
Subhash Road, Dehradun

[II. State of Uttarakhand through Secretary, Irrigation, Subash Road,
Uttarakhand Secretariat, Dehradun, Uttarakhand

V.

Parvatiya Power Plant Ltd., Loharkhet, Hydro Electric Power Plant,

Loharkhet District Bageshwar thorugh its Chairman/Managing

Director 8



6. Office shall issue notices to the above respondents who shall file

their reply with regard to the compliance of Tribunal’s order dated
09.08.2017 passed in 0.A. No.498/2015 Pushp Saini Vs. Ministry of

Environment, Forest & Climate Change & Ors. Within one month from

the date of receipt of notice.

7. List for further hearing on 15.01.2025.

Sudhir Agarwal, JM

Dr. Afroz Ahmad, EM
November25, 2024

Original Application No.1292/2024
M
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Final Document

on

Revised
Classification

of

Industrial Sectors
Under

Red, Orange, Green and White Categories
(February 29, 2016)
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Central Pollution Control Board
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©  Industrial Sectors havin :
g Pollution Index scor f
©  Industri . € of 60 and above -
N l:dl;‘sstrt?:lls‘;&cctors having Pollution Index score of 41 to 59 _(I)tim ff;gtor y
o Industria] tors having Pollution Index score of 21 to 40 ~C§recangE t g0ty
strial Sectors having Pollution Inde score incl.&upto 20 category

-White category

. OF industrial sectors which are
1scuit trays etc. from rolled PVC sheet

A (using automatic vacuum
: : osiers making (Dry process only without any
fm),. Electric lamp (bulb) and CFL manufacturing by assembling only,

turing, Solar power generation through photovoltaic

cell, wind power and minj hydel power (less than 25 MW).

The salient features of the ‘Re-categorization’ Exercise are as follows :
> Due importance has been given to relative pollution potential of the industrial sectors
based on scientific criteria . Further, wherever possible, splitting of the industrial sectors is

also considered based on the use of raw materials, manufacturing process adopted and in-
turn pollutants expected to be generated.

The Red category of industrial sectors would be 60.
The Orange category of industrial sectors would be 83.
The Green category of industrial sectors would be 63.

Newly introduced White category contains 36 industrial sectors which are practically non-
polluting.

There shall be no necessity of obtaining the Consent to Operate’”” for White category of
industries. An intimation to concerned SPCB / PCC shall suffice.

No Red category of industries shall normally be permitted in the ecologically fragile area
/ protected area.

ose of categorization is to ensure that the industry is established in a manner which

"I'he purp th the environmental objectives. The new criteria will prompt industrial sectors

is consistent w1 l Zr technologies, ultimately resulting in generation of fewer pollutants. Another

willing to adopt ¢ earcltate orization system lies in facilitating self-assessment by industries as the

fea:ur‘t{ o{yﬂ;fe eraf‘l';;r assgssment has been eliminated. This ‘Re-categorization’ is a part of the efforts,
subjectivi |

. d objective of present government to create a clean & transparent working environment in
i an . .
It)}?: f:l;sntry and promote the Ease of Doing Business.

i i i i i Emissions/ Effluent
imi fforts include installation of Continuous Online ;
< chers sﬁiasr ixex the polluting industries, Revisiting of the CEPI (Comprebgnswe
Mor}fcormg 1};S llution Index) concept for assessment of polluted industrial clus'fers, Rev1510n. of
En'vgonn';fgistr(;al Emission/Effluent discharge standards, initiation of special drive on pollution
izlr?ttxl'rcllgactivities in Ganga River basin and many more in coming future.
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6. Office shall issue notices to the above respondents who shall file their

reply with regard to the compliance of Tribunal’s order dated 09.08.2017 passed in
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Change & Ors. Within one month from the date of receipt of notice.
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